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tort 

9.6.00 

of the Tribuna' 

?resent : Hon'ble Sri D.C.Verma, Member(J) 

MrJ M.Chanda, learned counsel 

or the applicant and Mr. B.C.Pathak, 

Learned Add].. C.G.S.C. for the 
respondents. 

Application is admitted. Issue 

otice to the respondents to file 

Tritten statement within three weeks. As 

egards interim relief learned counsel 

or the applicant has stated that the 

ppi.icant has not been relieved from 
uty till date. 

In view of the above the 

peration of the impugned orders dated 

.2.2000 and 2.3.2000 (Annexures-14 & 

5) are stayed until further order. 
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I 	List on 4.7.2000 for wrhtten 

tatement and further orders. 

Memer(J) 
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O.A. 204/2000 

Notes of the Registry 
	

Order of the Tribu nail 

Present :Hor'ble Sri S.Biswas,Member(A). 

4.7.00 	Mrs. N.D.Goswami, learned counsel for 

the applicant submits that written 

statement has not yet been filed by the 

respondent counsel. At the request of 

Mr. B.S.Basumatary, learned Addi. 

C.G.S.C. 	the case is adjouned to 

24.7.2000 	for 	tiling 	of 	written 

statement 

List on 24.7.2000 for written 

statement and further order. 

Member(A) 
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Pre'sent : The Hon'ble Mr justice DN. 
Chowdhury, Vice-Chairman. 

Two weeks further tinte allowed for 

filing of written statenient on the y3 

prayer of Mr B.C.Pathak,learried Addi. 

C.G.S.C. 

List on 25 .10.2000 for written 

statement and further orders. 
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gist on 27.11.00 to enaiie tfle respo 

dents to file written statement. 

im 	 Vice-Chairman 

27.11.2 COO 	Four weeks time allowed for 

filing of written statement on the 

prayer of Mr B.C. Pathak, learned Addi. 

C.G.S.C. 	List 	it 	on 	2.1.2001 	for 

- 	 orders. 

Vice-Chairma 

Kv 

2.1.2001 	Further four weeks time is grante 

I 	to the respondents to submit their 
73- 	 written statement. 

List on 1.2.01 for written 

statement and further orders. 
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28.3.20 1 	Two weeks time allowed to the 

respondents to file written statement. 

List for orders 

11.4.01. 	
5 

Vice-Chairmar 
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11.4.01 

im 

Order,  of the Tribina I -  

List on 165.01 to enable the 
respondents to file written statement. 

Vice -Chairman 

on , . 
List13.6.2301 to enable the res 

pondente to rile written statement, 
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ViceuChaj rrnan 

M.B.C,Pathak, Ad&l.C.,G.S.C ,  for 
the respondents prays for 3 weeks time 

Eor filing of written statement. kst 
in Prayer is accepted. List on 60.01 
or filing of written stat 4Lent and 
Eurther orders. 

Meniber 

No written statement has been 

filed despite time granted. Further 

four weeks time allowed to the 

respondents to file written 

statement on the prayer ofMr B.C. 

Pathak, learned Addi. C.G.S.C. List 

for orders on 3.8.01. 
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13.6.01 

in 

6.7.200. 
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I3.3.0l 

\/ice-Chairman 

List the matter again on 31.8.2001 

to enable the respondents for 

filing of written statem nt. 

Vi e-Chairman 

31,  

trd 
31.8.01 List on 3.10.2001 to enable the rest-

pondents for filing of written statnent 

bb .1 
	 By Ordet 



NOteS o the Registry Date 

3.1 0.2001 

04 of 2000 

: 

No writtn statementhas so fsr been 

$fijtd despite granting of time, Mr.B.C.Pa-

thak, learned Addi.C.G.S,C ayain sought fer 
some accommodation for filing of written state. 

ment. Considering facts of the matter, I am 

not inclined to extend any further time for 

Piling of written statement, instead the mstte 

is ordeed to ba?jad for hearing on 23.11.01 

The respondents may file written statement 

withinA three weeks from tod/ay. 

Vicei.'C ha! rman 
/ 

aJ\ 	t4+ or(r P j  V\ 

pc*ci  

-Mi 
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•Ii.1 

• 	Mr B.C.Pathak,learried Addl.c.G.s.c 

submits that he missed this item apjaring 

in the sjupplementar7 list and prays for 

an adjoi&nment.prayr allowed. 

List on 10.12.01 for hearing. 

28.11.01 

•.Jtt:r 	vi 
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0.A.No.204/2O00 

NOtES of the Registry 	Date 	Order of the Tribunal 

19.12.2001 	 Heard the learned counsel for the 

pardes Hearing cdnc1ude1. Judgment delivered 

in op9n cOurt, kept in separate sheets. The 

applic4ion is disposed, of. No order as to costs. 
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CENTR?L ADI'IINISTRATIVE TRIBUNAL 

GUWAHATI BENCH. 

O.A./c'X. No . 	204, 	. 	of 2001 

DATE OF DECISION 	2 Q0.l....... 

Dr A m bca Prasad 	
AP IC ANT ( S) 

f Mr M. Chanda, Mrs N.D. Goswamj and 

Mr G.N. Chakraborty 	 AD 1 )ClATF F(R 1rth APPLICANT(S) 

VERSUS - 

The Union of India and others 	 RESPOTT)JT(S) 

Mr B.C. Pathak, Addi. C.G.S.C. 	 ADVOCATE iCR THr:: 
RESPONDENTb. 

L-{E 	 MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE HON 3L 171 

1. 	hethr Reporters of local papers may be aliowed to see ) 
the judnent 7 	 / 

2 To he referred to the Rporter or not ? 

3. Jhetner their Lordships wish to see the fair copy of the 	/ 
iudgnEnt ? 	

'V d 
4.'ihether the judgment is to ha circulated to the other .  

Benches 7 

51. 
Judgment delivered by Hon 'ble Vice_Chairman 	
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original ApplicatLon No.204 of 2000 

Date of decision: Thisthe 19th day of December 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

(A. 	 . 	...... 

Dr Ambika Prasad, 
Senior Medical Officer, 
26 Assam Rifles, 
Agartala. 

By Advocates Mr M. Chanda, Mrs N.D. Goswami and 
Mr G.N. Chakraborty. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry .  of Health and Family Welfare, 
N e w Delhi. 

The Director General, 
Assam Rifles, 
Arbuthnath Road, ShILlong. 

The Commandant, 
26 Assam Rifles, 
Assam Rifles, 
Agartala, C/o 99 A.P.O. 

By Advocate Mr B.C. Pathak, Addi. C.G.S.C. 

Applicant 

Respondents 

0 R.D E R (ORAL) 

CHOWDHURY. J. (V.C.) 

The issue is of choice p051±1g. The applicant is a Doctor 

by profession. He was first appointed as Medical Officer on 3.7.1988 

under the Directorate General of Assa m Rifles (D GA R for short). He 

was initiafly posted at Sikkim and thereafter he was posted at Mizoram 

followed by his transfer to Arunachal Pradesh in June 1993 and from 

Arunachal Pradesh he was again transferred to 25 Assam Rifles, Sanshak, 

Manipur in the month of June 1994. The service of the applicant was 

regularised with effect from 21.9.1994. The applicant was last transferred 

in June 1997 and posted at 26 Assam Rifles, Agartala. 

S 
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This application has been presented for implementation of 

the Government policy for providing the choice posting after completion 

of the tenure. It was contended that the applicant since long worked 

in hard stations of the North Eastern Region and therefore, in terms 

of the conditions he should be transferred out to any of the places 

of his choice. 

The respondents did not file any written statement. The 

application 	.ias 	strenuously opposed 	by Mr 	B.C. 	Pathak, learned 	Addi. 

C.G.S.C. 	Mr 	Pathak 	stated that the Government 	policy including 	thé 

policy of choice posting issued by the concerned Ministry vide O.M. 

No.20014/3/83/E.IV dated 14.12.1983 is hot applicable so far the applicant 

is concerned. The applicant was recruited through a special recruitment 

drive conducted by the Assam Rifles thOugh. he belongs; to the 

Central Health Services and is transferable to any part of India. The 

learned counsel submitted that the applicant had accepted the 

appointment knowing fully well that he will have to render service in 

the North Eastern Region since the Headquarter is located at Shiflong. 

The learned furiher submitted that the Assam Rifles is facing acute 

shortage of Doctors. The learned counsel also submitted that the Assam 

Rifles, amongst others is also engaged in anti-insurgency operations 

throughout the North Eastern Region and for that purpose services of 

doctors are essenti.al. But, out of the total strength of 128 sanctioned 

posts of doctors, the present. strength of doctors is only about 54. The 

learned counsel lastly submitted that the doctors in the Assam Rifles 

are not covered by the policy decisions and for that purpose he has 

referred to the communication dated 27.9.1994 and the subsequent 

transfer policy. 

From the narration of facts, it appears that the applicant 

has already worked in the North Eastern Region for about thirteen years. 

The applicant after working for a long duration sought for a change, 

ore particularly for the sake of education of his children. Transfer 

and posting is within the domain of the employer, but, nonetheless, 

the said em ployér is required to act justly and fairly. It was stated 

in...... 
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in the Bar that transfer matters are dealt with by the Transfer 

Corn mittee under the Ministry of Health and Family Welfare. In view 

of the statement made .1 am of the opinion that this is a fit case in 	* 

which the respondent authority need to consider the case of the applicant 

for transferring him out of the North Eastern Region. In the circumstances 

the applicant is directed to submit a representation narrating all the 

facts before the Corn mandant who shall forward the same to the D GA R 

and the D GA R may either consider the entire matter or forward the 

same to the Transfer Corn mittee for appropriate consideration. The 

above exercise shall be completed as expeditiously as possible, preferably 

wiothin four months fro m the date of receipt of the order. 

5. 	The application is accordingly disposed of. No order as to 

costs. 

( D. N. CHOW DRURY. ) CE-CHAIRMAN  

nk rn 
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In the Central'Administratjve Tribunal 

'06ahat-'i8ench 	::: 	Guwahati. 

( An application 	under Secti.n 19 of the Administrative 

Tribunal Act, 	1985 	). 

Title ef the Case : 	O.A. 	Ne. 	 2000. 

Or, Ambika Prasad : 	Applicant. 

–Vs- 

Union of India and ethers 	: 	Respendents. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative 

Tribunals Act, 1985) 

O.A. Noç2112000  
BETWEEN 

Dr. Ambika Prasad 

Son of late Ugralal Srivastava 

Senior Medical Officer 

26 Assam Rifles, 

Agartala 

Applicant 
-And- 

The Union of India 

Represented by its secretary to 

the Government of India, 

Ministry of 

New Delhi.— /1 

The Director General 

Assam Rifles, 

Arbuthnath Road, 

Shillong1_ 

The Commandant, 

26 Assam Rifles, 

Assam Rifles, 

Agartala 

C 

/9-C 
&dA\ l?hftYJ 
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Particulars of orders against which this alication_ 

is made. 

This application is made praying for a direction 

to the respondents to transfer the applicant to his 

choice station in the light of the Office Memorandum 

issued under letter No. 20014/3/83/E.IV dated 14.12.1983 

and the subsequent O.M. dated 1.12.1988 and 22.7.1998 

and also the impugned transfer and posting order issued 

by the Directorate General of Assam Rifles vide Signal 

No. A-1550 dated 	 whereby the applicant 'is 

ordered for transfer and posting in 3rd Assam  Rifles, 

itgaxtula Moram in the state of Manipur from 26 Assarn 

Rifles, Agartala in the middle of the academic session 

of his son and daughter who are studying in Degree course 

in Women College at Agartala and Maharaja Vir Vikram 

College, Agartala and also praying for a direction to 

the respondents to allow the applicant to continue in 

his present place of posting at least for a period of 

one year or till consideration of his posting at his 

choice station in terms his option already submitted. 

Juriüiction of the Tribunal. 

The applicant declares that the subject matter of 

the application is within the jurisdiction of this 

Hon'ble Tribunal. 

3. I 	 Limitation 

The applicant further declares that the application 

is within the period of limitation under Section 21 of 

the Administrative Tribunals Act, 1985. 

Contd. . 

7 
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4. 	Facts of the Case 

4.1 	That the applicant is a citizen of India and as 

such he is entitled to all the rights and privileges 

guaranteed by the Constitution of India. The applicant 

is a permanent resident of village Karma, P.O. iKhurhian, 

- 	 District Rohtas in the State of Bihar. He passed his 

M.B.B.S. examination in the year 1985 from Magadh 

Unversity, Bihr. 

/ 4.2 	That your applicant was initially api, nted as 

( 

	 Medical Officer on adhoc basis on 3.7.1988 under Directo- 

rate General of Assam Rifles (for short DGAR) Shillong. He 

was initially posted at 17 Assam Rifles, Sikkim and 

served there for a period of three years. Thereafter he 

was posted in the month of April 1991 at 19 Assarn Rifles, 

Mizoram. While he serving at Mizoram the applicant was 

again transferred and postat 5 Assam Rifles in the state 

of Arunachal Pradesh in the month of June, 1993. Again in 

the month of June 1994 the applicant was ordered for 

posting at 25 Assam Rifles, Sanshak in the State of Manipur 

which is insurgency prone area. The applicant had to conti-

flue there and served thare for a period of about 3 years 

at Sanshak i.e. upto the month of June, 1997, 

4.3 	That it is relevant to mention here that the 

Department of Health and Family Welfare after scrutiny 

of the service records of the applicant found him suitable 

for regularisation and accordingly the Department of Health 

and Family Welfare sought approval of Union PublIc Servjce 

Cornrrission for regularisation of the services of the 

4,t V- . Lg 0, 6,~a 
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applicant as Medical Officer in the department of 

Health and Family Tielfare and the Union Public Service 

Commission was pleased to accord its approval vide letter 

bearo. A 12025/124/94_CHS.1 dated 21.9.94. Accordingly 

the service of the applicant was regularised with effect 

from 21.8.1994 as Medical Officer in the department of 

Health and Family Welfare, 

Copy of the appointment letter regularisjng 

the service of the applicant is annexed as 

Aflnexure_i. 

4.4 	That the applicant begs to state that at the 

time of regularisa I  tion of his services he was posted 

at 25 Assam Rifles, Sansas at Manipur. Moreover, in the 

month of June 1997 the applicant was again ordered for 

transfer and Posting at 26 Assam Rifles, Agartala. The 

applicant carried out the order of transfer and Posting 

and joined at 26 Assam Rifles, Agartala and he is serving 

till date in the said Unit at Agartala. It 
IS stated that 

the applicant is going to be completed now 3 years of 

service at Agartala in 26 Assam Rifles. 

4.5 	
That the applicant states that the Government of 

India, Ministry of Finance, Department of Expenditure 

has granted certain improvement and facilities to the 

Central Government Civilian employees who are posted at 

North Eastern Region vide Office Memorandum No. 20014/3/ 

83-E.Iv dated 14.12.1983 issued by the Government of India, 

Ministry of Finance, Department of Expenditure In terms 

of the said Office Memorandum the Central Government 

civi1&n employees who are saddled with All India Transfer 

Liability are entitled to choice station Posting. In 
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accordance with the Office Memorandum dated 14.12.83 

issued by the Ministry of Finance, the central government 

employees, who has rendered more than 10(ten) years 

service is entitled to choice station posting on cornple-

tion of 2(2) years of fixed tenure in the North Eastern 

Region and those whose length of service is less than 

iO(ten) years are entitled to choice station posting on 

completion of 3.(three) years of fixed tenure in North 

Eastern Region. The present applicant has already comple-

ted 6 years of service in North Eastern Region including 

the insurgency prone areas under the Director General of 

Assarn Rifles, Ministry of Home Affairs, therefore the 

applicant is entitled to be posted at his choice station 

from the North Eastern Region. The relevant portion of the 

Office Memorandum dated 14.12.83 issued by the Ministry of 

Finance is reproduced below :- 

Subject : Allowances and facilities for civIlian 
employees of the Central Government 
serving in the States and Union 
Territories of North Eastern Region- 
improvement thereof. 

The need for attracting and retaining 

the services of competent officers for service In 

the North Eastern Region comprising the States of 

Assam, Meghalaya, Manipur, Nagaland, Tripura and 

the Union Territories of Arunachal Pradesh and 

Nizoram has been engaging the attention of the 

Government for sometime. The Government had appoin-

ted a Committee under the Chairmanship of Secretary, 

Department of Personnel & Administrative Reforsms, 

to review the existing allowances and facilities 

admissible to the various categories of civilian 

employees of the Central Government serving in 

this Region and to suggest suitable improvements. 

(1MR 
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the recommendations of the Committee have been 

careuily considered by the Government and the 

President is now pleased to decide as follows : 

I) 	Tenure of Posting/deputation. 

The3e will be a fixed tenure of posting of 

3 years at a time for officers with servIce of 

10 years or less and of 2 years at a time for 

officers with more than 10 years of service. 

eriods of leave, training, etc. in excess of 

15 days per year will be excluded in counting 

the tenure period of 2/3 years. Officers, on 

completion of the fixed tenure of service mention-

ed above, may be considered for posting to a 

station of their choice as far as possible. The 

period of deputation of the Central Government 

employees to the States/Union Territories of the 

North Eastern Region will generally be for 3 

years which can be extended in exceptional cases 

in exigencies of public service as well as when 

the employees concerned is prepared to stay 

longer. The admissible deputation allowance will 

also continue to be paid during the period of 

deputation so extended. 

In view of the above O.M. dated 14.12.93 issued 

by the Ministry of Finance the applicant is entitled to 

posted at his choice station. The Office memorandum was 

issued with the object to attract and retain the Central 

Government civilian officers having all India transfer 

1çL 
	~"  f 
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liability for rendering service in the North Eastern 

Region. Therefore the Special incentive has been 

granted by the Government to the employees of the Central 

Government, who have completed their fixed tenure posting, 

making them entitled to get the fruits of the Office 

Memorandum issued by the Government of India, Ministry 

of Xndla Finance, dated 14.12.1983. The Government of 

India have also issued revised orders dated 1.12.1988 

and also issued order in the recent past in this regard 

vide Office Memorandim dated 22.7.1998 on the same terms 

and conditions as laid down in the O.M. dated 14.12.1983 

i;sued by the Ministry of Finance, Department of 

Expenditure, New Ielhj. 

Copy of the O.M. (extract) dated 14.12.83 and 

copy of the O.M. dated 1.12.88 and 22.7.98 are 

annexed as Annexures-2,3, and 4 respectively. 

4.6 	That your applicant submitted a representation 

on 17.10.97 in the light of the aforesaid O.M. dated 14. 

12.83 for his choice station posting giving option for 

three places namely, Patna, Varanasi, and Lucknow. The 

said representation was addressed to the Under Secretary 

and the same was submitted through proper channel and the 

local authority also duly forwareded his representation 

dated 17.10.97. But the authority remained silent till 

date for consideration of his representation for choice 

station posting. Thereafter another representation 

dated 5.10. 98 was submitted by the qpplicant quoting the 

reference of earlier representation dated 17.10.97. This 

representation was also addressed to the Under Secretary, 

CL-/ b."~
; IC9 I  &OAZ 
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but surprisingly the respondents remained silent 

regarding the choice posting of the applicant. In the 

circumstances finding no other alternative he had filed 

another representation on 27.11.98 to the Secretary 

Department of Health and Family T41f are, Govt. of India, 

through proper channel stating details of his postings 

in NER as well as his difficulties to stay in this 

Region. In the said representation dated 27.11.98 the 

applicant again submitted his option for posting either 

at Patna/Varanasi or Lucknow. Again on 8.11.99 and 

24.2.2000 the applicant submitted two more representations 

giving his option for posting at Delhi, Patna or Lucknow. 

But surprisingly no rep lyhEs yet been received by t1 

applicant regrrding his choice station posting. In this 

connection it is relevant to mention here that the 

applicant being civilian Central Government employee 

has acquired a valuable and legal right in the light 

of the O.M.g dated 14.12.83, 1.12.88 and 22.7.98 for his 

choice station posting as he has completed more than 

6 years of service in the North Eastern Region including 

insurgency prone areas. It is pertinent to mention 

mention here that the seniority of the applicant as 

Medical Officer is being maintained in the department 

of Health and family Welfare on All India Basis. Their 

recruitment rule as well as promotion zone are also on 

All India basis. As such he is entitled to his choice 

station posting in terms of the O.M. as referred to above. 

But the authority arbitraril,) remained silent in the 

I 	matter of cho±e station posting as a result the applicant 

although entitled of choice ation posting but the same 

has not been considered by the respondents. It would be 

IQ--e, AL,,X&(_r\r-Z9, 
&.~t~jae) 
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evident from the extract of the seniority list that the 

same is being made on all India basis. 

Copy of the representations dt. 17.10.97, 27.11.98 

8.11.99 and 24.2.2000 and the seniority list (Extract 

are ennexed as Annexures-5,6,7,8, and 9 respectively 

4.7 	That most surprisingly while the applicant persuing 

the case for his choice station posting from Agartala in 

the light of the Office Memorandum dated 14.12.1983 and 

1.12.88 and 22.7.98 the respondents particularly, the DGAR 

Assam Rifles issued the order for his transfer and posting 

vide Signal No. A J,43 dated 22.10.99 whereby he was 

ordered for posting at 22 Assam Rifles,  Bedbagan, Tripura, 

85 kilometes away from Agartala. But again on 25.10.99 

another order was issued vide Signal No. A-1542 dated 

25.10.99 cancelling the order of posting of the applicant 

at 22 AR. Surprisingly the DGAR again issued another order 

vide Signal bearing No. A-1543 dated 28.10.99 whereby the 

applicant was ordered for posting at 22 AR, Bedbagan. 

Most surpringly the said order of posting dated 28.10.99 

was again cancelled by the DGAR vide his signal No. A-1543 

dated 1.11.99. 

However after cancelling the order of posting at 

22 AR vide Signal dated 1.11.99 the DGAR issued another 

order of transfer and posting of the applicant vide signal 

bearing No. A-1550 dt.3,, r.ôtrwhereby the applicant has 

been ordered for posting at 3rd Assam Rifles, Moram,Manipur 

from 26 Assam Rifles, Agartala. The applicant immediately 

after receipt of the Signal for transfer and posting at 

3rd Assam Rifles he shbmitted a D.O. letter on 11.2.2000 

addressed to DGAR praying for extension of atleasF one  y"-,  

*,r 4,,,&,-K1 f"A6L~ 
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tenure period at 26 AR, at Agartla on the ground of 

smooth education of his son and daughter. In this 

connection he had dtated that his elder daughter Miss 

Ptitj Kumari is studying in BA final year class and the 

examination is likely to be commenced from July, 2000. 

The daughter of the applicant is studying in Women 

College at Agartala. Similarly the son of the applicant 

Mr. Piyoah Kumar Sinha presently studying in B.Sc%nd 

year in Maharaja Vir Vikram College, Agartala and the 

final year course is going to be 	 XrnXØU1X 

completed within 
A  one year. It is pertinent to mention 

here that final examination of ,Zvnd year B.S is also 

likely to be commenced in the month of July,2000 Moreover, 

the applicant is also suffering from acute arth,ritis 

in both knee4 joint. But surprisingly no reply has yet 
1. 

been received by the applicant, In the circuthstances the 
/ 

applicant submitted another representation dated 14.2.200rn0 

addressed to the DGAR, through proper channel where he 
r-vv 

has statd in detail the educational 	e-.ei of his chil 

dren and also stated his deterioration of his health and 

suffering from Arthirities in both knees since June, 1994. 

He has also stated that he had served in insurgency prone 

areas and he prayed for his retention at Agartala till 

completion of the academic session of his childrei. However 

the DGAR without considering his D.O. letter and repres-

entation submitted by the applicant further ordered vide 

Signal No. A-150 dated 3.2000whereby it is order to 

move and join at 3 AR by 30.6.2000. In this connection it 

is stated that many medical of ficerand Senior Medical 

Officers even those who are serving on adhoc basis are 

being allowed to continue in a particular place of posting 

4 

1,4 
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xmzifi~ more than 3 years. The detailed particulars 

of the following medical officers mho are allowed to 

stay in a particular station are furnished here under ; 

UNIT 	 NAME .E .P . 

1. 9 AR 	Dr. Utpal Das, MO, Adhoc 	11.10.96 

2 • 	11 AR 	Dr • Haren Do ley, CMO 	 04.06.95 

13 AR 	Dr. OP Nrayan 	 11.06.96 

15 AR 	Dr. G BOy, SMO 	 01 .03.97 

17 AR 	Dr. DlnIbala Dcvi, MO, Adhoc 07. 02.96 

6 • 	21 AR 	Dr. Oh Saleo Mao, MO, Adhoc 	18.09 .95 

23 AR 	Dr. Arindam Dutta, NO, Adhoc 10.07.96 

Dr. Debashish Chakraborty, 	30.05 .96 
MO, Adhoc 

28 AR 	Dr. D Sander Rao, SVIO 	 14 .08.96 

AR Hospital Dr. (Mrs) Sally Rachel 	02.01.97 
Sh.illong. Rumtbao, SMO. 

In this connection, it is further stated 

that above 10 (ten) medical officers are still continued 

in the same station after their posting because DGAR 

Shillong are allowed the above referred medical officer 

are still continue although 3 years tenure has expired 

long back, whereas in the instant case of the applicant 

the respondents are sitting silent over the represen-

tation of the applicant for cancellation modification 

of the impugned transfer order dated 3.2.2000  whereby 

applicant is sought to be posted at 3rd AR, Màram in 

the S-tate of Manipur although has prayed for his retention 

in present place of posting for a bonafide reason i.e. 

9Y4J&/<9' 
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fore nooih continuation of education for his children 

who are appearing in the final examination of the Degree-

Course as such it is a fit case of the Hon'ble Tribunal 

with the impugned order of transfer and posting dated 

3.2.2000 and the Hon 'ble Tribunal was pleased to set aside 

the impugned order of transfer dated 3.2.2000. It is 

stated that the son of the petitioner is required to compi-

ete at least one year time for completion of final year 

Degree course. 

Copy of the signal dated 22.10.99, 25.10.99, 

28.10.99, 1.11.99, 3.2.2000, 2.3.2000  and 

11.2.2000 and representation dated 14.292000 

are enclosed as Annexure - 1 0, iI),  

OVL,j 	 4IY- 

4.8. 	That your applicant beg to state that he has 

acquired a legal and valuable right for consideration of 

his choice station posting in terms of the scheme issued 

by the Government of India in terms of the memoranddn 

dated 14.12.83, 1.12.88 and 22.7.98 but the respondents at 

also did not consider his case for choice station posting 

although representation for his choice station posting a.s-

very much before the respondents. It is a fit case of 

the Hon'ble Tribunal to pass a appropriate direction/order 

by setting aside the internal order dated 3.2.2000 and
11 

also be pleased to direct the respondents to consider his 

choice station posting with immediate effect. 

Contd....* 

o9i cAc,v( 	
'i 

KIM- 



•1 
	 4~ 

409. 	That this application is made bonafide and 

for the ends of justice. 

50 	Grounds for relief with legal provisions. 

5.1. 	For that the applicant is qualified for his choice 

station posting in terms O.N dated 14.12.83, 1.12.88 

and 2.7.98. 

5.2. 	For that the applicant has already completed 

about 6 years of service in the North Easteii egion 

as such he is entitled to be posted at choIce 

station in terms of his option submitted by the 

applicant 

503. 	For that the applicant is entitled to the benefit 

of choice e' posting as per the scheme of aovt. 

of India, Iixistry of Finance , )eptt ofxpen- 

diture 

	

5.40 	For that applicant submitted xm repeated repre- 

sentation for consideration of his choice station 

posting under the 0 .14. referred above. 

	

5.50 	For that the impugned order of transfer and 

posting from 26AR Agartala to 3rd AR Manipur 

Moran without considering the representation of 

the applicant for choice station posting. 
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5.6. 	For that the Impugned order of transfer and 

posting issued under stature dated 3.2.2000 

in the mjddle of the a, 'oademic session of the 

applicant be set aside and quashed. 

5.70 	For that the final examination of the son and 

daughter of the applicant is likely to be comrn-

ents is very shortiy as such the impugned order 

of transfer at4his 	 liable to he 

set aside and quashed. 

5.8. 	For that there are several L doctor's retained 

in the same station for several years that even af 
11 

after expiry of 3 years tiure period. 

5.9. 	For that non con sideration of extension of his 

tenuare for a period of one year is violative 

of Article 14 and 16 of the constitution. 

Details of remedies exhausted. 

The applicant states that be has no other alter-

native or other efficacious remddy than to. file this 

application before this Hon'ble TrIbunal for protection 

of his valuable right. 

Mattersnotre viou sly filed oen ding be fore 

another court. 

The applicant I.zrther declares that he had not 

previously filed any application, writ petition or suit 

,-{ 4s 
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regarding the matter in respect of '4uich this applIcation 

has been made,, before any Court or any other authority or 

any other Bench of the Tribunal nor any such application, 

writ petition or suit is pending before any of -them. 

8 0 	Reiief sought for 

8.1 	2= That the impugned order of transfer and 

posting 7the signal bearing No • A .1550 dated 

3rd Peb. 2000 be set aside and quashed. 

8120 	That the respondents be directed to allow the 
oJ -J- 
ap#ion to continue in the present place of 

posting at 26 AR Agartala at least for a period 

Of One year for completion of the son of the 	'- 

d_ applicant. 

8030 	That the respondent be directed for choice station 

posting of the applicant in ti'ms of his option 

bmitted through his representation in the light 

of the O.M. dated 14.12.88 9  1.12.88 and 22.7.98. 

8.4. 	To pass any other order or orders as deem fit 

and proper. 

I  

8.5 0 	Cost of the case. 

4AzP\ &QatQ 
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9. 	interim lelief 

9.1... 	That the Bon'ble Tribu.nalbe pleased to stay 

the operation of the impugned transfer and posting 

order I saied under signal No • A. 1550 dated 

3.2.203. 

10 0 	 •s.•.•......-....•................ 

This application has been filed through advocate. 

11. 	articu1arsof I.P.O. 

I. 	1.1.0. 	: 

Date of Isaie 

Isaied from 	: G.P.O. Guwahati. 

i. Paab1e at 	G.P.O • Guwahati. 

12. 	Id.st oienc1oires 10 

As stated in the Index 

Verification. 
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VEIPICAPION 

I t  Shri Dr. Ambika Prasad, son of late Ugrahalal - 

Srivastava, aged about5years working as Senior Medical 

Officer, 26 Assam ifles, Agartala, do hereby verify 

that the statemts made in paragraphs 1 to 4 and 6 to 

12 are true to my 1Qiowledge and those made in paragraph 5 

are truie to my legal advice and I have not suppressed 

any material fact. 

And I sign this verification on this 	tb day 

of June, 2003. at Guwahati 

Signatu. 



.-. .., 

-- 

	

/y 	
'I 

ij r 	

C(, VEI 1C 	of Indjtag 
Minist -'.' of ' •' c 11 )i n( rnt1r P1 	LP 

(DEs 	- rnr t of 	lth) 

ep 

- 	

I(\ L)e 1 ni CLIt CCI chc &i7 / ( J 

• 	•, 	 . 	 . 	. 

I.  

:f :rvjs OA I  Medjm1 Offic.e r;(':... 
hoc) -vj, (those .r'ci:ujte.d 'lurinq the strilce of 

	

• 	 Jtiniot/..:. nior Rer.ldrmts in V : y_Jun: ' , 	n 
b-asecl HCfs.t•i 	those •wh) Wer 	inftiiy.. "• 

	

• 	 •., 	 I cpr)oiite , i 

	

an monn I y w1ges/cori t.r.c L ' i 	. 

.4 . 	
• 	 .4 	 • 

• 	• X m dir 	td to 	)y th;t: it J:rs'Jnncr of 
diCectj)Ls 	(i) • the Hor. 'ble (:AT P'inL:ipal Bench, r•i Di in 0 . 	and 1957/90 Liici by Or, •itent:: i rtç 

	

• 	 o,.:aers. 	ur • 	 .: 	:.. ii, 	 ....... •••?I? 	.:;-,1 	
•. 	 - 

th'b].e C.TBmch B ornmy. in th 0..' 	.619/3 f:t.ied y • 

	

Zujata 3 	1,  71CL lkn 	nc 'ar, a t't 	c1grnt 
dtd 3.5.93 of the F1on'.b.: 	 Court of rndia in the  
SLPs filed by the Governrne cIt io the ci')ntect of the '.7,bov' 
Inntioned cases, thi.Miflistj.y.hd made api tosai t.o1JPSC 	: 
on 9,9.93 for the rgu1tjriajon.. of. 	icsef lkIicL 

d•ejUr bect 	intcd dur!ri..1 ..h'. 
stri1.:r of Jurii.crr/enior 	 j Hy-rc, 	1i 

	

c 	D1hj bed Hospi t .s r •tno had b.ien irilt 1. 	Ly 	.Pcs I.z • • monthly bosiin 

	

diferent 	Lici;..itt:jti •Ufljt. of the .HS. . Also 	
- 

servics.ofDr. J.P. Narajn andbr.(:3cnt.) }1irrTuc1hj11j 	 •: 	: .. 
in Dpartmeritc, f Pdt.h.id  b(.fl :3eflt tJPSC 	3.9,.93 ric 27,4 94 rspeLvely in pux Suafl' f 

.th directIons of t.ej4on'b. CAT, ALLnhbcI iii O.7.No 
• 2S3/197 filt? b'ç r; j.p 	 and irectjoii: oE th. 1-IOn 4 h 	'1' Bnc4h 	irns in 0. A. 	1992 11 h 1 

hi Upsc ajlr)L 	LII1 of the p rt1CU1nL;  of e e'i 	and Cxperiej)cr rilo..;g. .1 t ch:rthr .rl1s 	td I3l).i 	have founc:• vid 	thji-  .Lct:.' 	:• 
dit.d 21.9.9'1 , 12 cçi 	H t. I,PJ .  

regu1..rjsatjo aSMeJj('.,L t rietts i:nCfS.,: 	. 	. 

	

• 	. 	• 	•, 

	

• 	 (..ori:i 

• 	'• 	• 	. 	'• 	. 	 . 	. 	. 



• 	

0 	

••:: 	 • 

	

•' 	
— 

'I. 
.' 

• 	 2. 	
There 1ore 	cm 	t.h.• ; ?Oj1 -PfrtiO '?I 	T tr4jcatpd above ahd .1S.Q kjr ,T 	iw the ir1 	.':iois Coèajned in 'O.I4.O2C11/. 0iL.

1 . .r.i 	
t 

• De1rtmet o1. Prso 	rid tPrir, thc 	
j: •.)'. - 

-o ippoit he 162 
edji Oftic  th the 	 (irho) 	'ho 	n;:i •!' 

hpn 	 nne.ure.. O•.}j' 
i  working in diffe 	 (1 t.!r'J1Ofl., 

 

• 
rent Pririrjng Uni t c' 

C 	
• 

• Officers. 
in .the..pay C1e ('iR.22OO_40Øo o

n  in HS '.e.f, 21,9g4 	e  to the regi1arly 	
cru1t•pd r?.i1 C)E0crr, 

3. 	The 	rncs 	ii Phi' 	
. 	 thj 	l..:ier a-  rL: c'f cne 	

c these 1.62 Z1Cdil &çficrs repr 	on the b.sj.q oV the det.j avai1b1e with this Mhflisty. 

copy each of thi.!1 lett r  rzjy 	d1y be .tvL'Ci L'i .11 the concerned Medicil 
0 ficers Ô vou or nd dicrepncjes if, any, ruy be brout to the ritjc c)f this Ministry Withj 	 mont 	frOm:the date of ite of this letter after chekinig the pOS j 4 iôftdm the reco-c/ , servjC bøok etc. o.€hi1 

• 	The charge assumpl- i(:.fl repo. 	 ese Nedjc: j ffjce 	in four cpiw; niy 	 of th 
kind;1' b iont t this 

Yours fithfu11y 	0 0 • 	 ' •,.• 

• t • 	 • 	 , 	 ., 	 . 

:,'.. 	 • 	 • 

. C 	.. 	 ) 	I UNDER 'CRErIJY 1'0 TH COV'v, UI.' 	1I7 • 	C9ry 	 - 	• 	• 	

:•. .•• 	• 	 • ,.• 	." 	 •. 

- 4 . 	 . 	 ••• 	 .•... 	
:. 	

•.. 	 •.; 	. 	•• 	• l The S~_Cretcjr
UPSc w.r.t, thjr aboVe xnentjone 1tte;• • 	foi ±flOrim.tj0fl 	•• 	• 	

•0 	 •° 0 	• 	• 	. 	 • 	 0 	 •• 	 • 	 •. 	• 	• 	

• 	 •:. 

2. 	

..(j•vc 
 

3 	

IZ 	(Two C0PjO1  
4. Coco 	Piy, . C 	CCOUfltS ffic 

•. 	

; 
e 	 I 

96 

• 	

•••I - 	 _.-.----i: 
cpi, iJ'U R 	r "T 

 0 • 	•••• 	• 	 •••• 	•• 	• 	• 	•• 	• 	

• 	 0 	 •• 
• 	 4 	 W. • 	• 	 • 	 .. 	

0 	 • 
• 	 0 	 • 	 . 	

• 	•.. 	::.. 	
•• 	 .:i 	 • 	 • 	

•• 	'•.: 	 ••, 	• 	
• 	•: 	•.••' 	

•. 	•. 	 • 

• 0 	 • 	
• 	 . 	 ._I ••. . 	•••.•• 	

0 	 • 	

• 	•:°. 	
•°.° 	 • 

•0 

c7 

t o  

V ..... 

000 



	

& 	4( •• 	 2-a 	 . 

t! 	 Ut 	)_I)1. ,I 	 • 	 si ti' 	' 	
" 	It, •,t 	1 	H' 

	

,' 	...-. . : 	• 	 iur 	iri CIi 1iL  

	

: 	• • . 	
VDE NC). 	 /9:;••1;U, I T!('(iE) 2.1 .994 • 

$' 	 - .------------- ----- .-- ------ 	.- -- 

	

s:'v• 	i 	Ut I-  1 1 	 Ist 	tW 	
t 	 I ' 	'  

;t 	

. 	 • 

	

., 	

• 	 ,. 	 . 	 .. 

t 	 1-AN  

4MF':.? 
 

4t cpI Ei 	• S I Nr,H 	 .; ' I 	I I 	'i L ) 	 S  I 	' 	 i 

(•)•  

t' D. fl 	KAE"i 	 'C, 	/(h ,11  i 9 1 ', sj 	2  

7 DR.A 	I' J1lF. q 1 jç 	 S'/u I'j 1U//t32 	 I. 

3 DP ' ' • ) b N 	C 	I 	 2..!' I 4_/h 	f) '3 ' 	 ' i 	r 

1 l)F. 	1F3. >%. • '. JOSH I 	 12/54 2..fO9/31 	 .1 '... 

i 3 	• 	Rr_HD, 	flA fl1 	 4  

	

I I DR', btst4Jf LV 	11 r 	 / - 	1 	 - tl I'l I t. 

• 2 DR • K. (3IiNAF i-il 	 ' 	I / L)., '  

	

13 LR.t.r' 	fli1C3h 	 1' 	'/ 	T., t: 	 AM 

	

14 DI'(. A • SUNL2FI r1;J 	 '• .-I 	 3, '2 	 I WI I 

	

DR. I 	L1 	H1 (-- 	 4 	• 	I 4 	Ii 	 3 

.16 )RL rI  

£7 DR.N.',GE.t4LOT 	 ,. 	:•, 
4•• 	•• 	 I' 	Ii 

18 DF. ('SM f • ) FE Y41t C. 	• 	 , 	'., 	, , 	, , 

	

• 	. 	•...--•• 	. 	.-• 	•• 	 •••, 	, 

UR . 	U. WD1 IWN 	 (? ' 	4, i '• ..i 	 t 

2 DR. I M 1(t-i (riNl 	 I £ 	 I / ' I 	 1J40 13( 	C) 

... 	DR. ( ..M 1 . ) S. I 	 I •• 	 I 	' ' 	 ( 	 - 

	

AShUI' I-'% IF' 	 Z i OI / 	) , 0' / 3 11 - 	J 
-1 	1)R c'MT ? 	II IA I (% 	- l 	 7 	7 	 > ), j5  

DR • R •Hp. -' 1 	- 	 7 ,'( 	 ' o'i t 	 d-i•Io 

. DF. (El T • ) Ii D. OE.Ik'C 	 t - I 	I U 	 C I  HS 

8 DR 	3t1T. )A.1AVDEI 	 1 '/'' 1 	I/ 35 	P 	 I' 

23 	SHIV PRriAD 	 SO  

O tR. ('MT 	I 	4 	L 'tfl 	 L(H' 	I 

31 t)R. PrPIMOl) XMIAR  

DR. VJAYANT1 SH('RtiA 	 7iO2/'.. 	j/) 	 .• . 

'3 1;R. SI1XT('I 	. $tt4I:I 	 I 	.e2/3, 	 . n%$3 	•': -;i ..• 

• DR.I<. B.rAT  iL 	 ( 9,Oi/2 	4//a 	 t wu ri'.-•. 

ZZ DR. ALO1< 11SA 	 • 	 1 / I 	I //U /E3 	 I. WU i I'(- 

DF< . IMOD KUMAR 	/ 10 	 LWC) II"1' 

DRn. !. • 01.11j..4 	 i!../ ()'•;..'*t 	 1o,,is 1.(Nr'.• 
;L.C' "!i*?W 	 : , •'• . 	.''1>5 	 1. WCJ %iYt)i(t 

$j DR • 	Hi• ) 3 . • . . rflii<iI; 	 .•. 	• ' 	' i 	.••.• 	•• '.. •. •_•,/J., 	 *t.,l .1r  
41 DII) D c-rJ1 E-I 	 1 	 LbII' 

42 DR. A. D. LtO()-  

43 DR,D.W MOON 	 ••/7•'• j .•••' 	 ':' 

44 DR. , 	r 	 Hi 

	

1' DR M 	-iP: 	II I 	 ' ' 
¶)R M. M4i't•1I 	 • 	L. 	 3.,i•. 

4 7  L)F J $ P 	 • I 	 I 	 '_I_F 	5 

••\ a.-('1-- 	- 

\\.' ..'• 
I 



2./ Ii f.2i0  
.11 
• 	.: • 	•a....,  

•• 

t_..• 
.'L/4 

, 

i 	...•I 
-  ( I I 

': 	•/ 

1 ..• / 

') 

• . 1.' (.') / 5L 

1 
I •.. 

• I / 4 .1 	.i.s_. 

'))/ 10 , 5 
:'/c'7  

O' .' 

, ., 	•r • 1 	, 

.)a•i 

5•1• 

*.J %.. 

SC 

Si 

r. 

Si; 

Sc 

IZU13 

Li bi t) 	t1L I L1 ( H 	1 ( 	H II ( 	fli )L 1) 	L 	i 	i 

• b2' IE3lJLRiSf;1 	':)tI 	i ci 	Fl iUP1Lill 	;iv I tl. 
• 1 fl)f 	ro. F . 	 ) cIJ. I 1)(1ED 	21 • 	/4 

S 

. NAME OF I1E OFFICER . )AF OF TATE OF iNITIAL 

no. 16T El I.RTH PrPTT. AS 1O 

. 
r~ 

PLAC. 
C:F pub I i: Nc. 	

4 

'4SD MANMOHAJI CHAOOI.A 
44 DR (SMT. ) ALKA ti1AJfN 
.40 CF<. B.. SHAR;ic 

1 DR TiT. ) V S. WADHWP 
`52 DR.P.VIRMA 
53 DR..LIL .4riRc; 

Rf).?;%. 	SINC'H 
DRSC.RISI41VADDAR 

6 DR. (MS. >SEL1ALKPlR 
7. DR.A.S.ET}E 
8 )R.(SM1.)M.A.DhUR 

N5 Pik.S. TAt'VI 
'.0 DR V. PUSHPtKiNi HPi 
£,i VJR.P.GAIKWAD 
62 DS.}.JAiN 

. 
DR. (StIT)O. A. t4tSWADE 

.4 .DR914. r5PUKUMAR 
DR. (SMt)5.UA3 

b DR.IZ,SAHU 
! 	. It 1%)• Y4r.,? .. 

6$ 

	

	 1OiJ 
(SMT) 3. KHANDlE 

FAOEAR 
71 DR S.R.SDcE 
72DRa 31T>S, AiI1Zf 
7 	DFç,. (5th. )S.l3, 
.A DR.R.S.t4ISHAO 

DR. SAT I SH 	 I K11H 
61  DR.G.V.NATcIRA3AN 

77 DR.PIM.KURLL 
78 .DR,•.T. B. MANDE 
79'DF.KALI RPM 

• 

	

	DR. SLISHIL_ IiJMPsR 
'1 DRIS. RAM1AKt. 

4 /32 	AMIIA PRA3AU 
3 DRICkEASAVAN)iPi 

DRIH.I. Bc,6Gl 
• 	3? DR. 6 • A MOT G•I<I 

I•IlMeIF•, 
87 
38 I)R. RENtJ CHAWI 
S? DR. (Shl )l. UL 	.IIt.:(Il,:..I I 
?C DR SURESH PR.SO 
91 DR RAKESH BHARADWAJ 
92 DR.SURENDPA 3INGH 
9,1 DR • (SMT) I'R I SI1tA VERMc; 
94 DR. 	H;tfl. ,.; 

; 	.:•. 

I 1/ 1 2  
27/O./61 

28 /0 2 / E7 

37 
21 ('%  

•.I 

.' 

' - I ,-  •••.I _i•)g 	I 

/ t)7 /G 7 
?.1. /tM3iS7 

I •' •. (: 	!• 

:•>7 / I ..i.' 
(. •f 

O/ 1Vi3 
.. I.. 	•.• 	'  

; 7.11  
I,: .' •.4 / j 

	

4 	'•.% /• •: 

; 1 

	

•.. 	'f)1'€3 

/f7/Fk 

	

/ 	 .t') 

	

. • •4.'%; /,•.•. 	') 	 • 	 I 

! 	,' .• 	: 	. '•' 	. 	., 	•' 	i; 

lt•4 ,••  ':..; 

.t / 	•' 	 •:'.  

•;j'•. •; 

,..... a•.. 

I..WC' Li'rI ii. 
01 	c::: 

LWU  
CUTE, LI CIpi j.."i 

CI*IS I3CiM'.-. 
CGIIS IH 

Cii 4:, tiOII(A 

• .• 

: 	•,i 	t 	. t' 	: 	• 

l:. iii.• 	' . 

ct;a ;i 
113 E'OtItAI' 

C6}li. £iOME:AY 
cCVrl.3 :1ii' 
CII  LXXVIAY 

.j •3 Fi.!. 	.',I.f./ 
a:. 	i•i:•'• ' 

u:)i F1 : •. 
i 
.W0 iFt1 

IWO . A1' 	'I 	tI 
Agj •'ttfW•  i. s 
iwü rJANI. 
C6115 IIEERLI3 
IWO t•lAPiW' 
LWO  

I 	Is j' 
C01i3  
tt 	''i' •; 

;:t 	; • 

/ :' I / •. 

/ 	£ 

() 

..- 



. 	- 
	1r1,  J 	, tt 	i 	r  t 	i . RF 'An. on ii; I UI' 	t ;4 CVi . 0 	:it:1i iii 	tI:.s 

- • 	 VJDE 	o. i' 	
: •!•JJ !.1I) 	•• 

.. 	••4i* 	. 	 .., 	 . 
s . 	t41Mr OF THE OFF I CEF< cC Dc E OF 1)1 i 1 c 	. 	I 	I hi i

.

L 	II '4C, 	.: 	• 	 . 
3 BTRiH PPTT . f 	10 OF 	P1:..'40 

1-10 	,' MW ) 	• 

75 . 	
HOF: •H 	(''.,'. •• 

. 	 •:3Ii'.lN•1 
: 

'•• 	:'' 
re!. 	f!:1 
NUi 	IJ 	': ,.•, 	PR4 ( .;M1• ) NEE:. 

'?c 
, 	.. 	- . 	.• 	.- 	•.,.,-, 

. 
t).t. 	I 

M. A. 1HJEF 	H I 1 I 	1.1 
DRV1MAL A1-L 2.4;.:'f•.. ..:I 	.••.,.',•• 

LO( 	DR. 	h') SHiKUN Flit A Gr I ri CL ' 	IL 42 
• 

'1j 	i'i 	3 
)•,•• 

/f)/..?  
. 1 

10' DR. S KUMAR 
DRD(r1s4AI'1r;rA F4AYYAP 

i t:Ii f,/9 r4C1 	(.•IF 	.:•i 

1(14 ))R. DEF'AK VtRMA 
" r.' 	. 

(05 DR. RAJ 114Dr 	Pr 
a 11C1 	OF 	PEL F1' 

6:. 01,' J u."2 • ?/O,/:, I•'CT 	UP 	°.*.HJ 1Q'I DR. (M 	f. 1 1 A 	•ioc  A3f DR. t-f.p.51rJt-, C131JS 	DEL )44 
: 108 DR. RAI1AN K. 'lEiIfI A 

t.i.:i 3JII 3 	D1LIi' 

DR. RAJFiOIA'J 	1RIVE)I 
 (?/(I 

110 DR 	M.4) 	MUISIf A .SIJDHP1  
'/€I i 

111 	DRIDIN,' ?IISHRA 
• 	' 	.' t• 	LEtH 

'Yt2 	DR. MIJ::I.1 	F'.JTII1 
;:.•' 

• 	

/j 

•• F•6V 	:i'F 
113 	DR. (iAfcH.r.1A 	r!.l:11., 

)';..: 	•;; 
•.•• 

:.::: 
1tL:ArIAR 8 NEH 	I,-;Kj:j.: 

t::9..):.,'. •I• 	(; 
I 	1)R. 	A)E5j 	IIALIIf; rrc 

• 	. ': ' . 

ii? DR. RA'-'I 	DRA NTH 
l 12 	Utc. DEFPAI( 	EI'11 

•1/ 	) 	9 1'.) Cl3Ft'  
11 9 	i)R • (MS) AN I IA 	E'EHL. 

,')i 1 7,' 0,, 3 NC 1 	L'I 	DULH 
10 DR.PRIANT• 	INcIH 

30/ i) 7 .• iIr3MIIER(;1 
I1ENI)ER 61 FB3H 

t: 2 1'O&/(9 NC: 	OF DLJ 
1 2.DR. 1..S;•IAR 	1A)tç;1I;,. '.,.'3'' t4CT 	:)1 	l)CLI-t 

(St'f. 	6. b. PLINIp,.4I 
If' 'v  C;U) 	-: 	I)}.LII 

124 DR.M,S.KHL;3p.fEt,l 
j '0//41 CCl-1S DELH. 

125 DR. B. M. NARAF4G • I 	.'0'../c)  L.Wcg 	J(t5AL.PLH 
126 D. SKET 	i HAI1 

22.. 
• OF 	'11.H 

127 IR. (M) NEERA SACHDEV 
/05 f'? ; 2 •'o, mt 	F !t:• 

128 DR. (SF11 )NEELAM EHAsfl! 
•'0b.' 	.• '•:iIl 	in 

,] 29 OR. SAl LSF $ CHA•W 
'0J Ir• 

130 DR. (fl 1) JAI 1FAN 5  
% ;C 2/ 1 	/o0 / li• 	tF 	; 

13I DR. HJFp LAL .'7 24'fl/f9 	, CiHS 1'ELI 
132 DR. 	$t1T) MEEN; SAifti • 

i/08/ii) OFDEl. F 
SIFGH 

i ci' .t i i'• C(il3 	LIi 
134 DR. MAHEH C;HANDIA 

St 1) .'/r3 2/0.,'9 NC 	Or 	1)EI..ftt 
15 OR.A. VENKArASUEIAH 

(; 	• 	1' •' ' 	' 	.' 	'? DEPTT 	PO1 :; 
.-13 	DR. SryA P1•H 

)r.,-)/.)9 
I4C1 	1J 

• 137 DFj}. SHAK I LA 
133 

I/ (.,, 
20/ o 	,'•'i 

27  
2;' 	/ 

DEPTT. tiF P0i 
DA. 	KIiMAR 	E'AD'•IAt 3c 

139 DR. RAM. KUMAR 
 

23,'04,/ 23/0,'139 F•ICT 	OF DELHi, 
•14O DRt qUM) POOt:Ari 	1ZFl 24/i. 

 C(3H5 DEl. H I 
441 	 • DR. 	I' ASH 031.1 	DR. Hi • . 	

'i• I 



2-9 
'.4 	

4 	p 

, 	
FLcu(' I5 t U I t i l 	(W I s 	

'•h 	 , 

I 

 

NO 

 

. 	 .. 	 . 	. 	-.---.- ....-... -.-..-...-.-.- . 	 - .. -.- . ---.-- - 	. - - ..-.. - 

-: 	•• ••• • 	- 

'.; 	 . 	 . 	 .. 

 

OF n U'' 	' 

VIP 

. . 	. 	 . 	 ' 	 . 

42DR.1. $:.*A. 
	

' 
/ e 

'1 
1 4 	Di'( • 	t lET T 	 : 	 ' 

44Z UR 0 AVWltUI1 	
M 

	

oir 	A1 lli 
 

HR. z'. :H 	':.': 	
0 	 • 	 / 	 ::' I:• 

t 47, DR • J ALJ A RAJ 	
ô : 

 

I 4 DR. DVLN1) 	SI NO 	01 ir 
 

t 49 R. (1T PNJU All E? 	 1 4 7i 	,, 	f. ,' 3'1 	 Lh 3 P 

5O DR. 	S)PM FkIl 	
()1( ,, 	

' 

3 1 LR 1AM CH(INO 
	
9 

' 

I2 	• I S(t 	Cl
0(/ 	 c 

OR, i1L1L uAt)I1UH ( 	
JI 	 flf. 

K IAt4 	1U1)11 	 // 	
)t:L 

— ' 	PR • 	a 	FIA Cl l tU} fl l 	 l , 	
(.' /( )i 	 CullS 

0 	 sIHAW NPI !WAI 	
. ':L 	/•)'  

l .t 
DP. r•trwc 	il.. 

'f I 
	

04 ,'o:i 	 rHI .•. 

i t)l 	 WR 	 2t./ ' 	)4 	/ 	 ttif 	E1 

	

 a 	
rn t 

Oh 	• ii 	4S 	(4 	I 	 I 	• 	 I / / 	 1 I 	
• 

- 

DR. 	41 Ni4 	1'H • I 	
i '' I 	

,I 

ob 

7.1  

0 	 • 	 . 	 . 

- 
V 

• 	• 

1, 

0 •0"  

42 

0 

4.)
• 

	

	
0 	 . 	 - 	

0 

.H;• 

• 	

0 	 .-- 	::' 

• 	

. 	 0'4 

	

0 	 . 	

• 	• 0 

0 	•,• 

• 	. 	 .. 	0 

*0-w' .,_•444IJ 	 0c• 

- 

•i,', 



 

 

Q. 
Gove nn1 	0 f India 

nt3ty of Fbian0e 
Dcai'tt of 	efldit4r 

2 

1ev Dethi, the 14th 11e0' 3 3 

U 

AllovanOeS mnd £aoi1itie for oiVtliLtfl 	iorCES Of 
the CzatnJ ov *mnt servi in the St4tC8 and 

Jnion 	iioiei of north 1ote 	ciofl"irP 

thereof. 

Ze necd for attT0.0ting end retainifl€ the cervioee 

of coutpetcnt oficers for service in the North 	teti 

TeiOn com-p ridng, the States Of !ssat, U I i1&yi. thnipr, 

egL3ia!td and 	has bees 	ing the attQntLfl of the 

Gova,eflt for sonte thDe. •'e GoVenment hd apointe1 a 

Cittee under the ChaiafltP Of Secttary, Deartrient 

of PerOnflCl and AdmiaiStTetivc 	to freview the 

eitiT aUovanoes 	Adrin1ct1tiVø 	?efortnu, to reviev the 

ezicting aUonCei and facilities adiissib1e to tbevariOe 

eteOrieE of Civilian Cont,vl. Govemrrrcit eloyees servin€ 

in this rston and to Ee13t ø$tablO i9p2oYe1ent8. 	te 

ómdatOfl2 of the OoittCe.bave b€n GMUE carCA 111Y 

considered by the GoveueUt and the ?res1dat is not 

ptetO ticaido &e follows $ 

L) 

ere wifl be 11 £ied tere ot poeting of 3 yeas at 

a tinO for officers ulth service at 13 years of less and 

of 2 yearo at a time for officere with MOM than 13 era 

of aerice orieth of ieve, tinin, etc., In.. cCss of 
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/ 	 Of 15 days per year will be ec3the4 in counting the temi. 

perioI of 2/3 years. Officore, an completion of the fixed 

tre of 2eviee inertiored above, may be ooneideed for 

posting to a 3ttin of their choice as ras possAbles 

c period of deputation of the Ccn tral Govemnent 

e1.oyeee to the statcamnion 	ritotes of the !o'tb 

ten Region s  wilt generally be før 3 years 'iei en be 

etd in ezueptional oases in aijceia of public zrvice 

an 	 as I€n the employee cone amed in p'cpred to etay 

lor&. 2he admissible deutoticn allowance will also continue 

to be paid drixj the i?eriod of.doputtion so extcnddo 

Wightuage for o*tiL delutationAftinine ,  ab'oad 

*. 2z' 

ALQ.OAAl.1 A ft )-A112 MO9 * 

Caital Goveniant civiliin emloyeea ubo have all 

India Tftasfer Liability will be gnted a special () ty) 

Uownce at the nte of 25 pevt of bic pay bjeot to 

a aeillnL.,  of 1n.44)O/" per month on yottirg to any 8tetion 

in the 1Orth flcten ftglono $ch of thone employees iho are 

frM yaent of Income x 411 howcve, not be 

o].igiblc for thia 8peci l(Atty) iloc. 4eoial (3ty) 
AlLowance i411 be in addition to any apecial yay and pre 

fltation(lty) iUoee slI.rea4y being dmn Wb4ect to 
the condition that the total of each S?eoiat  (])zty) A1loroe 

plus Special p4.y/4eputatton(fl ty) PlovMnoe FUZ VAll not 

ct4 c.40/- Y.?. Special Allowance le special Ccnpm 

aatory (flcotc Locality) AJ2.ovanoe. Concjtntotion Alloumnee 

and P03e0t Attownoo will be dria eepaitely. 

$.(. 	LL321 
Joint $ccretaxy to the Govecrt of 

India. 
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}',io 	20014/16/ 	xv/r 	() of inj, 	lflintry Of Dopaztnt of Lxpen&Jjture 

Now Delhi the 1 Dec 1988 

Pt 

• 	• 

• 	: ubject 	z 	Xn1provts 	nrl 	fciljtj 	for 
1  

• 
CiVi11n Employee3 of t e ccntral (ovt. 	Tying in the Stjt"S of north Eitern 

• 

flegion, 	A n 6alnanflicohr and Lakahoe 

un. crignocJ i 1ini 	 ec 	to refer t 	this otry' 	no. 	2OO1/3/n3Iv 
"tc1 14th I'echr.1gO3 and 	Oth tt3rch, 	19C4 on the !ubjtct mentjoc3 tht 

	

y 	 o e an1 to the 	;u - t1r 	f nkj, 	
Ujt:.b1e irnprovment 

	

the 	lOL';'flci • in nn 	cfljtj 	to Centr.1 t ov 	ntn 	employees po ted in north 	;tern Ueçion ccrnpr.tj 	the Stats ef nnipur, £'1(1, 	Tripur, 	Aruncha1 flr 	1 	Orin 	h:i • • nggJng the 	ntjo 	of the Govrnnt Accorin .ly th 	rjcnt z 	 is no 	1laed to decide 

1) 

x x x x Y x x 

• 	0  
The Cnro1 u ovt. 

Trr) fer Li.1)j1jt 	
jVjjj 	fl1oyr' 	whc, hnve All Ihdja • 111 	b ,  ç;r 	;[cjflj 	(Luty) 	Allowance 

Qt th 	rtc 	of 	12 	ot'ic cubjct per mOnt1 	o 	 to c11jn 	of regjo• 	3pcçj 
POin:' to any' 	atjon in the North itern (Dtt 	Al10 	ifl he in 	it1 	to spcc1l Ny 3n'/or • any (et 	ti:n 	(iuty) 	nllo;ine nlr'c1y being dra1'fl •oubjc 	te 	th 	C 

thr.t the toI of ouch :jl1 	no 	r;:cee 	. 	1000/ 11k . 	pcj1 al1ownce pecj 	cotni.rn):tQry 	(Ucmoto 	l0c11ty) • 	 • All0vience., nni 	roJ.'ct Allo.nce • 	sepertely. 'i11 be drawan 
• The CCflr;1 	civj1j 	 wh 	nrc members of 	ch1 	lrlho3 or • 

	

ere 	t 	ri 	e1ij!)1C for the grant 
of 	ecil 	(ty) 	•\llo.r:ce 	this from 

• 

	

r;r 	nc 	are exmptd pnymnb of ln 	hc • 	also 	lrat: 	ecii 	 F 	lnccm. 	'ç 	Act 1 j 	(. ty) 	itllo. 	 will 

< 	Xc 	: 	X 	: • 

n/ 
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(AUDIT RLE3) 
Now Delhi, Datod July 22, 1998- 

I . •''-'. 	'-1' 

Government of India 
Ministry of Finance 

)
DeParlment of Expenditure 

FICER 

OFFICE MEMORANDUM 

Subjct: Allowances and Special Facilities for Civilian Employees of the Central Government ser4ng in the States 
and Union Territories of the Noah-Eastern Region and in the Andarnan & Nicobar and Lakshad weep Groups 

of islands - RecommendationS of the Fifth Central Pay CommissiOJ. 

With q view to attracting and retaining competent officers for service in the North - Eastern Region, comprising 

the territories of Arunachal. Pradesh, Assam, Manipur, Meghalaya. Mizorarn, Nagaland and Triptira, orders were 
issued in this Ministry's O.M. NO. 20014/3/83-E,IV dated December 14. 1983 extending certain aUowanCeS and 

othefaciIities to the Cviliari Central Government employees serving in this region. In terms of paragraph 2 thereof, 

these ordcrs other than those contained in paragraph 1(iv) ibid. were also to apply mutatis mutandis to 
the Civilian 

Centçal Government employees posted to the Andaman & Nicobar Islands. These were further extended to the 

Central Government employees posted to the Lakshadwêcp Islands in this Ministry's. O.M. of even number dated 

March 30, 1984. The allowances and facilities were further liberalised in this Ministry's O.M. No. 2001 4/16/86/EM 

E.11() dated December 1, 1988 6 nd were also extended to the Central Government employeeà posted to the North 

astè rn Qouncil when stationed in the North-Eastern Region. 

in  J
Tie FIRh Central Pay Cdmmission have made certain recommendations suggesting further improvements 

'

allowances and facilities admissible to the Central Governmctit employees. including Ofticers 
of the All India 

Services, posted in the North-Eatern'RCgiOfl. They have further recommended that these mayJalo be extended to 

th C e entral Government'emplOyeeS, includiirg Officers of the All India Services, posted in Likkim. The 

• recommendations of the Commission have been considered by (lie Government and the President is now pleased 

(p decide as follows: 

• 	(I) Tenure of Posting/Depytatiofl 
The provisions in regard'io tenure of posting/deputation contained in this Ministry's O..M. No. 20014/3/83-

E.IV dated December 14, 1983, read with O.M. No. 20014116186-E.IVIE.11(B) datedDecember 1, 1988, 

shall continue to be applicable. 

Weightage for Central DeputationsfTraifliflg Abroad and Special Mention in Contidefitll Records 

The provisions contained in this Ministry's O.M. No..20014/Y83-E.lVdatCd December 14, 1983, çead withO.M. 

No. 20014/16/86-E.IV/E.Il(B) dated December 1, 1980, shall continue to be applicable. 

Special [Duty] Allowance 
Central_Government Civilian employees having an "All India iransfer Libility" 

Iion shall 	the Siiecial fwance at the ratj.. .52Cr 

cent of their basic pay as prescribed in 	 I4! 6/G.EIi(I3)date1 )eceer 1, 

Th1 otlds, the ceiling of Rs 1100  per nonth currcritlyri 

i7w, ~Iiooll 1116g 0 We'  ei 11), 11 Ell coall) ~Cl "'I(l I,(, I 111 ~Ilcc I that the aggregate of the Special lDtityIAlIoWaflca plus 

Special Pay/Deputation (Duty) Allowance, if any, will not exceed fls 1,000 per month slilI also be dispensed 

with. Other terms and conditions governing (he grant of this Allowance shall, howver, continue to be - 

applicable. I  
In terms of the orders contained in this Ministry's O.M. No. 20022/2/88-E.hI(D) daled May 24, 1989, Central 

Government Civilian emloyees having an 'All India Transfer Liability" and posted to serve in the Andamnan 
& Nicobar and Lakshadweep Groups of Islands are presently entitled to an Island Special Allowance at 
varying rates in lieu of the Special [DutyAlIowance admissible in the North-Eastern Region.  This Allowance 

shall continue to he admissible to the specified categoryof Central Government employees at the same 
rates as prescribed for the different specified areas in the O.M. dated May 24, 1989, but without any ceiling 

on its quantum. This Allowance shall also henceforth be termed as Island Special (Duty) Allowance. Separate 

orders in regard to this Allowance have been issued in this Ministry's O.M. No. 12(1)/98-E.11(U) dated July 

17,1998. 

Attention is also irvited; in thiscorumction to the clar iticatoty orders coirtained in this Ministry's O.M.No. 
will 	fllIinjTo 

beritral Government employees posi&ii'nU North-pastern Region but also to those po1dl 

• 	rve in 	A&r 	 öEj5 	iij3Th lñIöiid 
• 	 •-•------.----- 	 -.------..---. 
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r_ • 	 m (Iv) Special Copensatory Allowances 	 • 	. 	 : 

Orders in reçjard to revision of the rales of various Special Cornpeiisalory Allowances, suchas IRetnole 

Locality AllowanceBad Climate Allowance, Tribal Area Allowance, Composite Hill Compensatory Allowance, 
etc., which are location-specific, have either been separalelyissued or are underissue based on the 

Government decisions on the recommendations of the Fifth Central Pay Commission elaling to these 
allowances. These orders shall apply to the eligible Central Government employees posted in the specified 

localities in the North-Eastern Region, Andaman & Nicobar Islands and Lakshadweep Islands, depending 

on the area(s) of their posting and subject to the observance of the terms arid conditions specified therein. 
Such of those employeds who are entitled to the Special (Duty] Allowance or the Island [Special Duty] 

Allowance shall also be entitled, in addition, to the Special Compensatory Altowancd(s) as admissible to 

J thrn in terms of these separate orders. 

Central Government employees entitled to Special Compensatory Allowances, separate orders in respect of 

which are yet to beissueti, wiil continue to draw such allowances at the existing rates with ref erehce to the 

notional pay whichthey would have drawn in the applicable pre-revised scales of pay bit for the introduction 
of the corresponding revisedscales till the revised orders are issued on the basis of the recommendations of 
the Filth Central Pay Commission and the Goverrlment  decisions thereon. 

() Travelling Allowance on First Appointment 
The:existing concessionsas provided in this Ministry's O.M. No. 2001 4/3/83-E.lV datedDecember 14, 1983 

and further liberalised in O.M. No. 20014/16/06-El V/E.Il(B) dated December 1, 1908 1 .shall continue lobe 
aplicable. 

(\i)Travelling Allowance fot'Journoys on Transfer; Road Mileage for Transportation of Personal Effects 

on Transfer; Joining Time with Leave 

The existing provisions as contained in this Ministry's O.M. No. 20014/3/83-E.lV dated .ecérnber 14, 1983 

shall continue to be appliable. 

()ii)Lóave Travel Concessidn 

Interms of the existing provisions as contained in this Ministry's O.M.No; 200 l4/3/83ElV dated December 

14, 1983, the following opiorss are available to a government servant who leaves his family behind at the old 
headquarters or another selected place of residence, and who has not availed of transfer ravelIing allowance 

for the family : 

the government servant can avail of the leave travel concession for journeyto the Home Town once in 

a block period of two yCars under the normal Leave Travel Concession Rules: 

OR 

in lieu thereof, the governmerl servant can avail of the facility for hiinsell/herself to travel once a year 

from the station of posting to the Home Town or the place where the family is residisng and for the Family 

(restricted only to the spouse and two dependent children of age up to 18 years in espect of sons and 

up to 24 years inrespeci of daughters] also to travel once a year to visit the government servant at the 

station of posting. 

These special provisions shall continue to be applicable. 

In addition, Central Government employees and their Families posted in these territories shall be entitled to 
avail of the Leave Travel Cmccssion, in emergencies, on Iwo additional occasions during their entire service 

career. This shall be termried as 'Emergency Passage Concession" and is intended to enable the Central 
Government employees and/or their families [spouse ançi two dependent children] to travel either to the 
home town or the station of posting in an emergency. This shall be over and above the normal entitlements 
of the employees in terms otthe O.M. dated December 14, 1983, and the two additipnal passages under the 
Emergency Passage Concession shall be availed of by the entitled mode and class of travel as admissible 
under the normal Leave Travel Concession Rules. 

Further, in modification of the orders contained in this Ministry's O.M. No. 20014/16/86-E.1V/E.11(B) dated 
December 1, 1988jOfficers drawing pay of Rs 13,500 and above and their families, i.e. spouse and two 
dependent children (uØ to 18 years in respect of sons and up to 24 years in respect of daughters] will be 
permitted to travel by air on Leave Travel Concession between Aartal&AizawVlmphaVLilabari/Silchar in 
the North East and Calcutta and vice versa; between Port Blair in the Andaman & Nlcobar Islands and 
CelcuttaMadras and vtho versa; and bewaen Kavnsnili in the Lnkshadweep Islands etid Cochin and vice 
versa. 
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Children Eduation Allowance and Hostel Subsidy 	 I  
The existing provisions as contained in this Ministry's OM. No. 200 14/3/83-E.lV dated December 14, 1983 
shall r.ontirnin to be npplir.nbin. The inlar, of Children Ediicalicni AIInwm un aru it krInl Stiliflirly hnvinçl Innn 
revised in the Department of Personnel & Training O.M. No. 21017/l/9.7•Estt.(Allowances) dated June 12, 
1998, the Allowance and Subsidy shall ho payable at the revised monthly rates of fls 100 and 9s 300 
respectively per1 chi\d. 

Retention of Government Accommodation at the Last $Iation of Posting 
The facility of retention of Government accommodation at the last station of posting by the Central Government 
employees posted to the specified territories and whose families continue to stay at'tliat station is available 
in terms of the orders contained in the erstwhile Ministry of Works & Housing O.M. No. 12035/24/77-Vol. VI 
dated lebruary 12, 1984, as amended from time to time. This facility shall continde to be available to the 
eligible Central Government employees posted in the North-Eastern Region, Andaman & Nicobar Islands 
and Lakshadweep lslnds. In partial modification of these &ders, Licence Fee for the accommodation so 
retained will be recoverable at the applicable normal rates in cases where the accommodation is below the 
type to which the emloyee is entitled to and at one and a half times the applicaht normal rates in cases 
where the entitled type of accommodation has been retained. The facility of retention of Government 
accommodation at Ih6 last station of posting wlll also be admissible for a period of three years beyond tho 
normal permissible period for retention of Government accommodation prescribedin the flutes. 

House Rent Alowarce for Employees in Occupation of Hired Private Accommiodat1on 
The orders containedin this Ministry's O.M. No. 11016111E.11(13)/84 dated March 29, 1984, arid extended in 
this Ministry's O.M. No. 20014/16/86-E.lV/E.11(0) dated December 1, 1908, shall continue to be applicable. 

Retention of Telephone Facility at the Last station of Posting, 
As provided in this Ministry's O.M. No. 20014/1 6/86-El V/E,ll(13) dated December 1, 1900, Central Government 
employees who are eligible for residential telephones may be permitted to retain their residential telephone 
at their last station of liosting, provided the rental and all other charges are paid by the concerned employees 
themeselves. 

(xii)Medical Facilities 	 . 	 . 	 . 
Families and the eligible dependamits of Cenlral Government employees who stay, behind at the previous 
stations of posting on the employees being posted to the specified territories shall qontinue to be eligible to 
avail of CGHS facilities at stations where such facilities are available. Detailed orders in this regard will be 
issued by the Ministr of Health & Family Welfare. 

The President is also 'pleased to decide that these orders, in so far as they relate to he Central Government 
employees posted. in the North-Eastern Region, shall also be applicable tnutatis mufandis to the Civilian Central 
Government employees,, including Officers of the All India Services, posted to Sikkim.' 

These orders will lake effect from August 1 . , 1997. 

In so tar as persons serving in the Indian Audit 'and Accounts Depart*nre concerned, thee orders issue 
after consultation with tle Comptroller and Auditor General of India. 

Hindi version will follow. 	- 	/çJ 

• 	

' 	 ' 	

. 

(N.SUNDER RAJAN) 
Joint Secre1ary to the Gojemrnent of India 

To 	 . 	. 

All Ministries/Department of the Government of India (As per standard Distribution Listj 

Copy [with usual numberôf spare copies] forwarded to C&AG, UPSC. etc. (As per standard Endorsement Listj 

Copy also forwarded to chief Secretary, Andaman & Nicobar Islands and Administrator, Lakshadweep. 
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Tels No, 705550 	 OX 
Brt arL. 

• 	 Govt of India  
• . ,Igih }la4tr41IyA 

• 14 1MGtrY 09 Hoe  
4i!fl fdUti& 

• 	 fltottt. 	%) i3fl 	f1c 

I, 140 /39O.8/p.49AI/M(A) 	Nov 97 

The Ur1r £cretuy to the 
Govt of Xnci& 
b4LiUstry of He.1th Pmxuiiy WsUa—•---•------__. 
(c.x) 

• 	 Nirmw flh*W1a 
New DeUi..U, 

•\')'!aICiV1'ION 	)-.D* AMBIK 
re (c) - 

Bir o  

1, 	I 	ditectvd to forward bsxiwith tiapplic Qtion received 
frQm Dr Abiki Pr &d,s(cn) sk1ng reversion to CHS, 

2 1 	it 'la re et.dthat tho' reliat o the HedJ.cAI •Efier be posted to AssAm tiflas if request 0j the off iciiir to cotid.r1 by the Miniotry, 

3, 	The M.,'itoat Offiuer wiLl only be r.lievd on piysic&l of )Ua r.i.f, 

Your. f&itntu3Jy 

k 

$ !bOVa 

1tfl 

Ph'*3. ) 
'Co 1 

'Dsyiity Dir.otor( ) 
let D.tri,otor Getz.ral A82arP. Riflaij  

COpytQ... 

	

1, 	W) Tripurs *angs 	fr info with ref to their letter No Assaa.jf.5 	 A/24O02/97/655 dt 11 Nov 97, 99AP$ 
3/ 26 A673WR *U2u — _ for into C/s 99 AP• 

	

3, 	Mg Bre.nch(Int.rna]) 	got inZo with ref to their 1N Wo, 
I. 11035/1//97145 dt24 Nov 97, —, ¶_____ - ----a---- 

.4/ 

•21c 
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From : Dr. imbika Prasad 
26 Assam Rifles 
C/O 99 AP 0 

To s The Secretory 
GOVt of India 
Ministry of Health and Family Welfare 
Nirman Bhawan 
New Delh.t- 11 

(Through Proper Channel) 

Sub t REVERSION TO CHS 

Sir,. 

I have been serving with Assani Rifles which is treated 
as one of .the.most djfficulti.postiflg of CHS for last 10 years 
and six months (approx). During this period •I physically 
performed my duties to Sikkim, Arunachal Predésh, Mizoram. 
Manipur and now in Tripura. 

My ch.Udren(one daughter and one eon) are grown up 
and doing graduation. No suitable type of institution is 
available here and those available they are poorly equipped 
and charging fee heavly. For example I am paying Rs. 11,000/.- 

• 	(Rupees eleven thousand every six month) for Computer training• 
For this reason I have asked my posting out of Assam Rifles 
vide.DG Assain Rifles forwarding letter No I.14015/390-88/APu19M/ 

• 	M(A) dated 30 Nov 97 to under Secratory Cl-IS I but so far no 

action has been taken. 

- In above mentioned letter I had given three choice z- 

cHS Patna 

Cl-IS Varanashi 

CHS Lucknow 

If you have any problem in accotnodating me to above 
given choice you may post me to any other place 
except Assam Rif lea. The only criterion is good 

• 	 education for children. 

40 	Therefore, I am requesting you to consider my application 
sympathically and on priority basis, so that I could be posted 
out from .Assam Rifles as early as possible. 

Yours faithfully. 

Dated : 27 Nov 98 	 (Dr. Ambi3a Prasad) 
Medical -0fjcer 

Copy tO'z- 	 S  

• Additional Secretory 
Ministry of Health and Tam.ily Welfare 
New Delhi - 11 
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326. 	Dr. R.S.Nishad 	 Medical Officer 21.0.94 	A.12025/124/94-.CH3.I 
B. 10.12.59 	 CGHS Allahabad 
NBB 
S.NO. 3311 

	

327' 	Dr.-  Satish K Shekatkar 	•.iviedical'Officer 21.09.94 	A.12025/125/94-CHS.I 
B. 17. 8.54 AIIPM&R Bombay 	-_ 	- 

• 	- 	 .- 	 - • 	
E.No. 3408 	 - 

Dr. G.V.Natarajan 	 Medical Officer 21.09.94 	;.12025,'126/94-CHg,I 

	

21.I.53 	 CGH3 Bariaalore- I.15j3 	 - 

	

- 	
,.iso. 3442 

DrT,B.Mande 

	

	 -- Medical Officer 21.09.94 - • 	 CES:  
GOIP Nasik 

	

.No. 3.11 	 - 

	

- 	Dr. Keli Rem (Sc) 	- 	 Iledical Officer 21.09.94 	A. 12025,'129/4-c.I 
B 	4153 	 LO Kara  

	

- - - - - 	- 	-- 

Dr. Sushil Kumar 	
- 	 Medical Officer 21.09.94 	.12025/1O/94-CT3,I B. 21.6.53 	 L'1O Karma 	 - 	- 

	

- 	MBB-S  

Dr. S.Ramtake (Sc) 	 Medjc1 Officer 21.0594 	- ..12025,'13 1/94_c.I 3. 4.10.56 	 LJO Jebalcur 
E.1:0. 3436 
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J0 
26 Assazn Rifles 
C/O99O 
	

J. 

I0 100/,A/99/1255 	 30 Oct 99 

IX• tmbika Prasad  
MO 

26 Assam Rifles  

A Copy of D3 Assam Rifles sig NO A 1543 dt 22 Oct 99 is appended 
below for your info. Please subnit your cleararce cert duly ccmpleted 
tothi5 O±ficeby 10 Ibv99 for cur further tion 

SD/X - X --X 
( S Rajguru 

Maj 
Adjt 
for Ccmdt 

ODp y t 0 1XR si g NO A 1543 dt 22 Lct 99 

ABOV 

Posting med off.rS (a) 

firstly 
(.) DriMBINA PReSbtD Cca SMO 26 2R posted to 22 ?R 

(.) 

secordly (.) MOv to be canpleted by 25 Nov 99 
(.) 

thirdly (.) initiate Ia./Aa as applicable 
(.) 

fcurthly 
(.) intimate EDD/EDP& all cOncerned (.) 

fifthly 
(.) no rpt no representation will be ezatertained 

(.) 

sxthly (.) allack - 



A- 
26 Assarr Rifles 

	

c/o 99 APO 	4' 
A/1002/01/99/ 	 Oct 1 99 

Dr Arnbika Prasad 
5MG 
26 Assam Rifles 

POSTING MED OFFRS 

A copy of D3 Assarn Rifles sig No. A 1548 dt 25 Oct 99 
and A 1543 dt 28 Oct 99 areappended below for ybir info 
and necessary action.?lease submit your clearance cert 
duly completed to this office by 10 Nov 99 positively. 

(sjajuru) 
1Taj 
Adjt 
for Corndt 

	

Copy of 	AR Sig No. A 1543 dt 25 Oct 99 

AS ABOVE 

Posting med offrs (.) our A 1543 Oct 22 and your A 1500 Oct 

22 

	

firstly 	(i) posting Dr Ambik Prasd comma SMO 26 AR to 

22 AR treat as cancel1Ed (.) 

secondly (.) Dr Ambika I'rasad comma S!40 26 AR (.) Now 

att to 22 AR for one month in the interest 

of public service (.) 

	

thirdly 	(.) SMO to report?2 AR with immediate effect (.) 

fourthly (.) att effective wef date reporting for all 

purpOse (.) 

	

fifthly 	(.) all ack — 

CppyofD3AR ig NO. A 143dC28cCt 99 

posting med offrs (.) 	ourA 1548 Oct 	25 treat as cancellP- 	(e) 

firstly (.) Dr Arnbika Prasad cmrna SMO 26 AR posted to 

22AR(.) 

secondly.(.) mov to be completed by 25 No 	99 (.) 

thirdly' (.) initiate ICR/ACR as applicable (• 

fourthly (.) intimate EDD/EDA all concerned (.) 

fifthly (.) no RPT no representation will be entertained(') 

sixthly (.) all 	ack.. 



S 

I. 100 2/A/99/. 

Dr Ambika Prasad 
SMO 
26 As8am Rifles 

26 Assaln Rifles 
c/a 99 APO 	4) 

Nov 99 

POSTING MED OFFRS 

A copy of DG Assam Rifles Sig No A 1543 dt 01 Nov 99 
is appended below for your info please. 

(R-3uru) 
ow 	 Maj 

Adjt 
for Comdt 

Copy of DG Assam Rifles Sig No A 1543 dt 01 Nov 99 

AS ABOVE 

Posting med oUrs (.) further to our A 1543 Oct 28 (.) 

firstly 

	

	(.) posting Dr Arnbi.ka Prasad comma 5140 26 AR 

to 22 AR cancelled (.) 

secondly (.) T Rg 4g.-)- only (.) in this connectIpn your 

A 1528 Oct 28 refs C.) 

thirdly 	(.) all ack - 

- 	 - - - - - - - - - - - - - - - - - - - - - - -- --- 



0 	

•0 

$ 

From : 26 AR 	 DTG: 11 	 Uriclas 

TO 	: Tac H,Q 	 -•. 	 A 5603 

Posting civ medoffr (.) Dr NnbikaPrasad comma SMO posted 

to 3 AR vide DGAR Sig No. A 1550 Feb 03 (.)move to be completed 

by 15 Mar 2000 (.) request info offr accordingly - 

4 



frcxn s 26 AR 	 05 	 uNcris 

TO sT} 	 A56Z) 

Obt.Lflg med of 	(') our A 5603 Feb 10 C') iAP intimated 

vide sig A 1570 Mar 02 the med offr not' to nov by 3_0J 

2000 C.) ino ofr accardig1y - 

IlaJ S Rajguru 	 Adjt 

S 

5 Maz 20O/** 

copy t9s- 

Med Branc1, 26 AR 

00 

ai 

for Lirifo - 

-I.. 
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i(.. 	eb 2000 

/pers-SMO/2000/03 

16 	1 am writing this w letter to CovCy myçrievanceS / 

though it is conveyed vide appil cation Mo.I.1002/01/99/126 3 

dated 31 Oct cc. 

I have been serving to th s• org.l s,tlon for about 

12 years kwef 03 Jul 198f3). During thi .ric 1 hd 	?rVe( 

in 17 AFt,19 AR, SAR, 25 AR and now I am serving to 26 AR 

wef 21 Jun 97. 	 S 

av 

During my te4mUre at 26 Ak ¼,2 Year and 8 months) iwst 

of the time I am in the out post (570 days out of 966 days). 
During this period I was tr&nsferred 3 times as follows i- 

(1) 1st posting vide LXAR Sig No. A 143 dt 22 Oct 99 
posted to 22 AR. This postinc order has been cancElled 

vide DGAR Sig No. A 1548 dt 25 oct 99. 

2d posting vide L/3AR Sig io.A 15'3 dt 28 Oct 99 
and posted to 22 AR again and the sdd order has been 

cancelled vide L)GAR Sig No. A 1543 dt 01 Nov 99. 

14ow 3rd posting order I have zecElveo just from 
LRvide their Sig No. A 150 dt 03 Feb 2000 to 3 AR. 

4, 	Sir, It is surprising thct I nad transferred from 
Manipur to Tripura and again going back to M;nipur. 

51 	My children are grown up. My daughter study will 

complete in Oct this year and iiy SOflS S study viiii complete 

in Oct 2001. I aui also not physically fit I have asteo 

autheritis of both knee joint and dir Ii cult ior me to serve.  

in hilly area. 

6. 	During my 1st and eid posting 1 vid ted to LAR along- 
4th advanCe copy of aoplicatiofl(DULY recomiizendd) for DGAR 
interview. Lince you anU L;oJ. (MS) wore notpreSent, So 1 hand-
ed over the said appliCtiOfl to Superintnd0flt MS Firansh. 

I did not get any intimation after Lapses of 3 months of 

handing over the apli c tion to L I3raIiCfl. 

2. 



- 2.- 

• 	 7. 	That Sir, I have also appli') t01 rverson to Li-iS. 
• 	 My application have already been forwarded to Ministry vide 
• 	 U(AR lett€z No. 1.. 1401W39O-3Zi/AP-19A/ME(A) dated 30 Nov 97, 

8. 	Sir,So I am requesttn you tnr'ucr this W. letter to 
please consider iny application l;1 ch was already sent to you 
thrtugh proper channel for your in teirvi owv or CXtCncJ ruy 
tenure upto Oct 2001. 

c. 	This 411 ersurc conpietiTi of iisy 	áiurI41 education. 
After that you may transfer • 	'i—eVc.r you v.ant. 

1101  
• 	. 

• 	
/\ l/-S rQ4 

• 	 Lt Gen GurprQot 3inh 	
• 

Airector cieneral of • 
i-ssam Rifles 	 • 	 '3 

Shi ilong-79 3011 



$ flrN4kaJkr85ad, $t 
I 	 26 Assam Rifles 

G/O 99 APO 

AD 

I 
- 	 The Director Ueneral AsSait kdfles 

•S h.tllong-79301l 

(Through proper (;hannel ) 

5ubjects XTbi$l 	ui. TtUi4 

Sir, 

4th ckie respect, 1 am requestinc you to extend coy 
tenure due to buoying reasons :- 

1 • 	4y Health s- I have ostp ArthuritiS of both knee joints 

since J an 	I have been trOaEQc at 155 Lase Hospital Tezpur 
vvef 25-2.94 to 26 0 49e. Surgical specialist of 155 Lase I-Iosp 
advised me to avoid hiilyterraifl occasionally the Lesion 
agraVatO for vd.ch 1 have to under ço treatment. 

2 	MI thildren EduçaUo s- both my daughter and son's are 
studying in BA andc res5ecttvely. Their study iii complete 
in Oct 2001. 

3. 	jurCY Servi ce 	1 havIng been serving in insurg- 
ency for yeaxs and $ months as follows 

. a) 25 M Ivianipur - Jun 94 to Jun 97 

• (b) 26 MI Iripura— Juri 97 to till date 

( c) Now posted to 3rd Ai Mar'lpur vhi ch is also insurg-
ency efficted (Vidc LXWth iig No. A 10 dt 03.2.2000). 

4 9 . 	My tenure is still not couiplet'd. it .ill coniplete in 
Jun 2000. 

51 	Inview of the above mentioneu facts may I Lequest you 
to consider my CaSO sympatheticallY and postpoflC wy posting 
for another one year to ensure succ*ssfuliy corpLGtiofl of 
my children eductiorial qualification. 

Yours co-oper..tion in this regard 'vill L iighiy 

appreciated. 
\ 

Youre faithfully, 

p 

Place ; L;/0,99 APU 
11 

Uated 	Febj/L 	2000 	 Lr Ambika krasad, SrO 


